


Action Taken Report

In the matter of

Original Application No. 146 of 2020

Umesh Kumar

Vs

State of Uttarakhand

(Applicant)

(Respondent)

In compliance of the order passed by the Hon'ble National Green Tribunal, principal

Bench, New Delhi on dated 27 .ll.2o2o, The joint committee conducted the inspection of M/s
NKG Infrastructure (Hot Mix Plant),vill-Birahi,chamoli on 18.12.2020. The inspection report
is enclosed as Annexure-O1.

The summary of the Joint Inspection report is as fo[ows: -

I ' The M/s NKG Infrastructure (Hot Mix Plant) is located in vill-Birahi, District-Chamoli

2'The Hot Mix Plant is in operational and dedicated to Road, Chardham project only.

3' The District Magistrate, Chamoli has granted the conditional permission to Hot Mix plant
from 0l-10-2019 to 30-06-2020 or up to completion ofproject work, which even earlier vide
letter no' 08/30-hot mix plant (201s-201g)/Gopeshwar on dated o5ll02olg. The copy of the
permission is annexed at Annexure-L2. The unit has provided stack along with wet scrubber.

4' Unit has obtained consent to operate from UKPCB under the water (prevention & control of
pollution) Act 1974 and Air (prevention & control of pollution) Act l9gl, which is valid up
to 31'03'20 and further extended up to 3 1.03.2021and copy of Consent to operate is annexed
at Annexure -03.

The distance of the Hot Mix plant is 25 meters away from Alknanda River
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Rti(Jl0NAL OTFICTi

Uttarakhrrnd Pollution Control Ilotrrtl

B-115, N ehru ColonY, Deh ra Dun (U
w(b : \rwrr.ukocnrtns'rric'in' E-mtil : roucPPcblii,:il!nil'co$

Prescnt CCA

It rcsctlt CCA
Nil.

0.2 Kl,t)

/n nevu* - 93

@

ttarahhnnd)

Dittc: &?

Clousolitl irtcd Cottsent to OPe rlte arntl l\uthoristttion hcre inlllct' rc l'erretl to as the CCA

(Cortso litlatctl Conscnt & nutlto riz:rtion) (Itresh) ttntlcr Section-25 of thc "Wlter (l'rcvctttiolt &

of l'ollution) Act, 1974" and untler Section-2 I of the '"Air (Prcvcntion & Control of

Control rurttlcr "Rulc-S" of tlrc 6'l'llzirrtlotts Wmtc (Mtnlgetrtent,

Pollution) Act, 1981" and Authorization runtler "Environmcnt (l'}rotection)

I'landling antl fransboundnr.v lVlovcnrcnt) Rulcs,2008" notilictl

Act,1986" as applicttrle (to be reflerred hereinafter as \Yater Act' Air Act rcsPectivelY)

Applicrtiorr No' 316761 Datc: 11'02'2020

conditions

t"nlPl'c c-&3 /201e-20/3s7S*,80r

'l'o,
M/s NKG Infrastructurc Pvt' Ltd' (I{ot Mix l'lant)

Viltngc Gadi, Birhi
't'chsil & Post Ch:unoli

Distt. Chnmoli'

2. Specitic Contlitions rtntler Wtrtcr Act:

i) Thc tlailY quantitY of elllrtortt tlisclutrgc (Kl,l))

[,:rst C]Ttr

CCA is hereby grantecl to M/s NKG lnltnstructure Pvt' L'td'

(itdi, llirhi, Tchsil t-f"tiift^moli' Distt' Clhtruroli strb'icct to

r\ct and HW ttules"t"i-tf" orders that nuy hc ntitde tirrthcr

tHot Nlix Plant) locatccl at Villagc

ti,c rx.,visiorls o[tltc Wltcr Act' Air
',rn.i 

tr'tt.1".t to tbllouitrg terttts attcl

'l'his CCA is gr:rntctl uP to 30'0(r .2020 arlcl valid for nlattttlactttring of tbllorving produots with

Capitirl lnvestrnent / Nct Asscts Valucs '0.5? L'rs:-

(

(ii) Tradc cfflucnt trcattncttt irutl

(iiit Sclv:rgc 'frcatmcnt tntl
trcltrnint ancl clisposal 1 aci li

ttisposal - Nil.

Disposal: 
'fhe applicant shall provicle cornprehensive

ty fi,t tf,. treatrneni of donrcstic waste as per norms'

3. Contlitions under Air Act :-

(i) The applica", ;;"ii;; fcrllowing l'ucl and instatl a comprehcnsive control systcttt consisting ol'

c.rrff.l equipment as is requirecl with reltrence to g"ntt;'ioi of emissioirs antJ operate and

r'aintain thc s*nre corrtinuousl, ;;"';., io oct ieue ttr. 
-i*r'"t 

of pollutants . the follorving

staudards

-l
I

I

_l

Stacli
hcigltt

F-ucl

QunntitY
KT,D/Nl'l'l)

I,lrnissiott
statttlartls trtlt

Nntuntl
I)rall &
Acoustic

l,rrst C'[11 QuantitY
IIou

Pntduct
Qrr:rntitY

l{o
Protluct

S

No,
25 iVlTofng

llituttt irttlrts Mix

'f rade Eflfluertt

E

Itrrission
C-orrtrol

'l'r'pc

of liucl

Dicscl
D.G. Sct ( r2s KvA)I

s.
No

1-

Stacli attachctl rv ith

1.0 10

to cxccctl



In ur'se of stoppage offunctioning oJ air pollutiort c:r,tnrrol et1ui1tnrcnl, procluction htts t, bastopped immediately and this Boird" has i bu tr,,i*r,,ori'ir.yr,*4,noriti,niii-*'i,n n reprrt inthis regard to be dispatched imnrcdiurcll. "!!' ('.

(ii) Noise from the D'c' Set and otlrer source(s) shoulcl be controilecr by providing a, acousticenclosure as is required for rneeting the ambient ,,oir" ,iun,turcls for night and day time as

xIff'ffl.fbr 
respective areas/zorreJlrndustriur, co,r*.r.iar. Residentia[ sirence) rvhicrr are

Sttntlards
lirr Noisc
lcvcl in

A

Industrinl Arca Conrnrcrcial Are:r Ilcsitlcntial Area Silcncc Zonel)ay
timc

Night
tinrc

l)av Night
timetime

(r5 55

Day
time

Night
tinre

Day
tirne

Night
time/l 70 55 45 50 40

Drq'tirnc : li"onr 6.00 a.m. to 10.00 p,m., Night time: ll.orn I0.00 p.rn. to 6.00 a,rn.

4, Conditions under fIW ltulcs :_
(i)
( ii)

(iii)

Category
(Schcrlule-I &

Qunn tity of Waste for.

Schcdulc-
rvhich authorization is

Schedulc I - 5.1
bcin i.ssucrl ,A

0.001 lvtT'

Nunrber of authorization ancl clate ol.issue : __-----__---
1''e Factory Mruagcr of M/s is hercbl' grantcd an authorization tooperate a facility f.r coilection ancr storage of Hazarcrous lvastes'The authorization is grantecl to operatJ a fhcility i",: g.r.r",ior, collection and storage ofhazardous wastes within factory pre,,rises for foiloivi,g ;;;;; ,rf wasres.

(iv) T'he authorization slrall be in ttrrcc ltrr.J0.{}6.2020(v) I'he authorizatio, is sub.iect to thc corrcritions stateci
specified in the rules lirr thc tirne bcitrg in fbrcc uncler

I'erms and conditions of authorization:
(i) The autlrorization shail compry rvitrr trre p*rvisirrrs of

and thc rules made therc uncter..

below arrcl the such conclirions as nrav bc
Environrncrrt ( protection) Act, I 9g6.

tlre linvironment (protection) Act, 19g6,

5

6

(ii) The authorization ancl its relterval shall be proclucecl for inspectio, at the request of an ol.ficerauthorized by the SpCt]/pCC.
(iii)'l-he pcrson authorizccl shall not rcnt. lcntl, sell. transfer or rthcrrvise transpclrt the hazarclous\.vastes rvithout obta i n i r r g 1>r.ior pcl.pr i ss iolr ol, t6c S pC nifiCij.(iv) Any uttauthorized clra,ges i,t iers,r'r,rcl, equiprncnt ,,.; ,*,'1..i,,g conditio,s as mentiorrccl irr the- application by the person autltorizetl shall conititute a b.c,i.h ol'his authorization.(v) It is the dtrty of the atrtltorizccl pcrson to take prior pernrisriu,., nrthe Spcl)/pcct to closc clownthe Iacility.
(vi)An application forthe renewalof an autlrorization shall br- macre as laiclclown underthese rules.(vii) 1'he unit shall cornply rvitlt atry otlrcr conclitions specifie,r in trr* guiclelines issued by the MoljFor CI)CB/SpCII lrorn time to tinrc.

'fhis CCA is valid for lfot Mix plant process only.
conrpursory trocuments to rrc submitt.d by the Intrustry/unit :-(i) Attnual return in Forrn-4 ancl wastc Disposal tvtanit'esiirr Form-10 urrclerfllv l{ules andThirtl Party AutIit ReJrort.
(ii) Environmerrt staterneni in Form-vol'[irrvironment (protection) Rules, I9g6.(iii) Quarterlv compliance rcport of thc ccA. ph;;;;I,i,r, ot u"iplapisrwaste storage

LInit has to apply fbr rettewal of tl(lA rvell in advancc of 60 cla,v.s of e.rpirv of this ccA.
3:,1:"t"" 

Atrthority reserves thc right to change/nrooiryinctcl an1, time any conclition of this

7

I

2

S.No.
Motle of Disposrrl

.)

_Disposable



g

umrss

cl herervith. Nort compliallcc t)t'*nit 
,f.t and tIW Rules rvillLJnit has to cornplv u'itlt tlre other getrcral ctltrclitiorts As attllcxci

any provision ol this [C;'q ntlA prt'visions ol'thc Wltcr Act'

rcsults in legal action uuJt' tt'tt alorcsaicl Acts antl Rulcs'
"1t)fl e'

Ilegional

cr.py to:Mcr.bcr secretary, lJttnrakha.d pollutiorr co.trol r]oard. r)clrradun lbr kincl iLrtormittiott

, ,', \.-"
Plcasc. it!

\' llegion:rl Otticer (I/c)

/,\,r'f . Anucx*r'c

spcr:itic co,ditio,s, 
t' t' 7;it\tot I

r. .r.hc applicart shall subrnit aucrite<J barance shcct.r',t,.,,,.,i}1i\n.tcrrci of cach rrnancial year so rhat l'cc subr.ittctl

3ff,:TflT;:J]1"1,:u|.|j,',1',i.'","orury has to be crisposed in manncr so rrrat conranrinarion orsurrace rvatcr

boclies/grouncl rvaterlsoil etc' does not take place'

'l'he industry shall comply with the llazardous tnd othcr ]vastes (Managerncrtt antl Trlnstlotrndary

Movement) lmendment Rul.r,20l6 notified untler the Ettvironment (l'rotcction) Act' 1986 (as anrendcd)'

,l.lteindustryshalltakeadequntemeastlrestocontrolofntlisel.ronritsowllsourocs0astoconrplywiththe

,,

I

4.

stanclards as may be aPPlicable

5. l'hc lpplicant slrall develop green belt rvithin the prcntises'

(r. -r.rre inclustry srralr strictly adhere with the specif rc a,d gcncral conclitio,s issued lvith ccA ordcr' Any violation of

stipulatctlconditionsmayattractlcgalactionundtrtheprovisions0l.WaterAct,r\irActandEnvironmcnt
(Protection) Act and llules ntade thercundcr'

?, .l.he incl'stry shalr ensure a' safcty [rcilsures artr shall unclertakc pcriodicar rrsscssr*crrt by tlre cornpcte.t

authoritY.

ti. Unit shall ensurc manifest systeln in Forrn-I0 of ttW Rrrles witile clisposing hazardous rvaste'

9. I'lazardous waste shoulcl not be stored beyoncl a pctiocl of 90 days'

l0.unit srrrrll strictry conrpry with thc provisi.ns.f the'fhc purrric r,iability rnsurancc Act, l99l trs antcndctl

irnd ltulcs madc therc uncler nnd shall subrnit copies of Iusurance I'olicies (if any-) to thc 'Iloard officcs

,r.ff.xtilllr not usc lirel i* their manurhcturing pr,ccsri or in any surrsittiarv proccss rvhich rnay crrrit fugitive

ctnission of dillbrent naturc'

12.'l'here should bc no elfluent dischargc otttsitle thc unit prcmises'

t3..r.hc unit srra, cnsurc alr mcasures for porution contror as specifictr under the Environmc,t (Protcction)

Act' 1986 and llules made thcre uno",, so that anttricttt air quality not cxccerl to prcscribctl limit at lny

,r.:,1il'Stone c*rshing Units/scrccnirrg pra*ts/Mobile stonc crushcr/Mobirc Scrcening prants/Hot Mix

I'rants/Rcady n,tix 
-ptants 

shalr strictly follorv trrc uttarakrrantr Storrc or'srring uuits/scrcc,i,g

rrrants/Mob,c Stone crusher/Mobilc scrccnirrg Irrants/Hot Mix pla'ts/Ready Mix r)rants i\nugya Nitti- 2016

(as antendctl tinre to time)' promulgatett by the Statc Governlnertt'

15,'l'lris CCA is valitl tbr the I'lot iVlix Plant only'

l6.,I.hcunitshalllrotoperatcrluringnightltourslstlcfinctluntlcrNoiscllules-2000.
17,-I.lreCCAisvllidfordomesticeflluentonly.lntlustri:rleflluentshorrldnotbegencreltctl.
Itt. uuit shall cnsure to control nir q'ality follilrvcd by regular spray water in Prclniscs and link rrtittl'

19. unit shoukl conrply ils pcr tlre tncasures givcn ilr l'l(P) Ilulc-1986 as anrcndctl time to tinte'

?0, unit should takc all thc necessary pcrnlissiort frttttt the coltce rning Departnleltt'

21. unit s'oultl opcrtrte Air polhrtion control Systcnr (wet scrubber) continuorrsly during thc tinrc of ollcratiort

and trlso lntrintirin thc appropriatc htight oI chilttncv'

General Conditions:
.l.hc 

applicant shall get analyse the saurplers tlt'eft'luent/enrission/hazardous wastes at lcast once in n thlss 
'11(rtttlt

f'r.ornthelaboratoryrecogni.erlbytheMot:&tllrnclsttallIcp0rtt0theUF.PPCll.

,)

{



ffi,
l. 'l'lrc applicant shall however, not ryithorrt the prior consent olthe lloard bring into use any new or altered outlet

tbr the discharge of eftltrent or gases emisston or scwage rvaste f,rom the unit'

.i. 'frcatcd waste water and domestic waste water shallbe clisposed jointly at one disposal point. The applicant shall

provicle discharge measurement equipment at final disposal point.

.1. 'l'he applicant slratt strictly comply with conditions of this CCA and subntit compliance report of stipulated

coptliriens rvithin 30 days of receipt of this CCA, lf: at atry point of time, it is found that the industry is not

coruplying with stipulatecl conditions or any f'urther clirection/instruction issued by thc Board, legal action shall be

initiated against the applicant.

-s. 
'l'he applicant shall maintain good housekeeping. All valvcs/llipes/sewer/drains ctc. lnust be leak-proof.

6. 'l'he inclustry shall provide unintem:pted entry to the Sl'P'siETP's inlet and outlet points, Air Pollution Control

equipntent and stack for smooth samplingirnonitoring of effrciency of pollution control measures.

7, The intlustry shall provide "lnspection Book" at the time ol inspection to the Board's ofticials.

3. Whenever.clue to any accident or other unforesecn act or event, such emission occllt's or is apprehended to occur in

excess of standards laid down, such information shall be reported to the Board's ofices and all othcr concerned

otllccs. l1 case of failure of pollution control equipment, the production process connected to it shall be sklpped

rvith inrurediatc effbct.
(). I'lre industry shall operate in a manner so that all emissions be emitted through designated chimney/stack only.

l l) ln case oi rny damage to the agriculture procluctivity, human habitation etc. by the operation of industry, it shall be

rrnporativc ro stop procluction in tlie industry with immecliate effect ancl such infbrmation shall be repofted to

[]oard's ot'tices. The industry shall be liable to pay compcnsation also in suclt cases as decided by the Competent

r\uthority.
I I l'hc applicant shall apply before the 60 days of expiry of CCA or anv clrangc in production types/ production

caprcit."-/rnmufacturing process/capacity enhancement etc, or any change in effluent dischargc point or emission

point.

l.l.The Bonrd rcserves the right to revoke/add/modify any'stipulated condition issuc'd along with CCA, as ntay be

necessar.Y,

li. l'hr"' pcl'son luthotized shall not rent, lend, sell, trausfer or otherwise transport the hazardous waste without

obtaining prior perrnission of the Board.
l-l.Arri,unauthorized change in personnel. equipment as rvorking condition as ntetttionecl in the application by the

pcrson ituthot"izcd shall constitute a breach ol'his authorization.
l.;.lt is the iluty olthe authorized persorr to take priol permission of thc Board to cltrsc dorvn the fhcility.
16.-l'lre autlrorization is valid for ternporary storage of llazardous Waste within prentises only,

17.'lhc tutlrorized agency shall ensure that on-linc data rvith regarcl to quantity ancl nature of ltazardotts chentictrls

being useil in the plant as well as air enrission an<J waste generated rvithin prernises is displayed orr Dilplay Board
of sizc 6x4 feet outside the main factory gate within prentises.

llt.lt is duty of the authorized person to take prior perrnission of this Board to close and cleanup the facility lbr
treatrnent, stol'age and disposal of hazardous waste.

It).'l'hc applicant shall nraintain record ol'hazardous rvastc irt liorm-J and shall submit itnnual returtt in Form-4 on tlt'

bc.lbrc the 30'r'day of June following to the financialycar to which that return rclatcs.

20.ln case of any accident. complete details in the light ol Form-14 olthe Hazardous Rulcs shall be suhmitted to this

Ihurd lrt thc carlicst.
ll.ln no casc any hazardous waste slrall tre disposcd oii'on land, itt any clrain, or ittto ilny water streanl. All spillal;c

nrust also be safely collected ancl stored.
12. llclbre the hazardous waste is stored or dunrpecl in the fhcility, applicant nrust conduct a dcvriled physical and

chcnrical analysis of hazardous rvaste sarnple and rcpotl to the Board.
1.1.I)ricd hazardous sludge from the process in the ptant shall bc storcd in doublc lined tIDPE pit constructed rvith

II.C.C. or such material which docs not react with the rvlste contnined in it.
14. fhc storage arca should be fenccd properly and Sigrr/Noticc lJoard indicating'Dartger'and'I{nzardous'shall be

displaycd at appropriate position [:oth in I{indi and [rrglish.
25.'l'hc inclustry'shall store non-ferrous rnetal waste, used oil,'spcrrt oil waste in sealed drurns placecl on irnpctviorrs

f'loor urrrler covered shcd. l{azardous waste if required shall be sold only to Rcgistcred Recyclers/Re-processors.
l(r. lrr casc of any transportation of hazardous lvastc. the details in Forrn-!3 of the Hazardous Rulcs shall b.'

strlrrrriLtcd to thc Board. /,t.;
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